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FINAL ORDER No. 50924/2023 

 
 

DR.RACHNA GUPTA 

 

None is present for the respondent-assessee.  Ld.D.R. 

appearing for the appellant - Department has mentioned that the 

assessee was under insolvency proceedings, which already stands 

decided by the NCLT, Hyderabad vide order dated 

23.11.2019.   Since all the claims have been settled vide the said 

order, the present appeal of the Department has become 

infructuous.  In view of the said submission, the appeal is 

dismissed as infructuous. 

[Order dictated & pronounced in the open Court] 
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